
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HBruiABAD BENCH AT HERABAD 

t4o& DA? THE 1 40-06 ZAA h DAY OF SQ.$&.- b-,• 
ONE THOUSAND NINE HUNDRED AND EIGHTY SEVEN 

PRESENT 

THE HON'BLE MF .B.N.JAYA SINHA: VICE-dHAIRMAN 
AND 

THE HON'BLE MR.D.SURYA RAOg MEMBER. 
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F. ... Respondents. 

Application under Section 19 of; the Administrative 
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ORIGINAL APPLITION NO.569/87 

(ORDERS OF THE TRIBUNJ4L) 

The applicants herein, who are working as Skilled 

Artisans/Fitt( 

are 7questioning the Memorandum No. B/p. 6l2/ITpj0 2 

dated 10-91985 issued by the Sr.D.P.0..s.c.yjj8y 
awada 

wherejn the names of the applicants were not included in 

the Seniority List of Electrjcaj Fitters. They claim 

that they were promoted as Skilled Artjsans/pjtte vide 

Orders No.PEC/26/84 dated 22-2-1984 of the 

and that their names ought to have been irciuded in the 

said seniority list, and that their jUniors were iflc&Uded 

in the said list. They submitted representations to the 

respond5 as shown below 

Applicant no.1 	 on 10..10_1985 	 I  
Applicant No.2 	

on 25- 9-1985 

Their representations have not so far been disposed of 

by the responn5 

2. 	We have heard Sri 
qEMMi6Ra0,Couns61 for the 

applicant and and Sri Subrahmanyam for 
Sri P.Venkatarama 

Redciy,5.c for Rlys. We direct the respondents to dispose 

of the representations of the applicants on the subject 

according to rules within 30 days from the date of receipt 

of this Order. With these directions the application Is 

disposed of at the admission_stage itself. 
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